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SHR1 NIREN GHOSH : On a point of
order.. .

SHRI K. V. RAGHUNATHA REDDY:
Sir, I introduce the Bill...

SHRI NIREN GHOSH: On a point of
ordeij...

MR. DEPUTY CHAIRMAN : What is
your poini of order ?

SHRI NIREN GHOSH : The point of
order is this. If a motion is moved, then one
is entitled to make some remarks.

MR. DEPUTY CHAIRMAN: No.
SHRI NIREN GHOSH: Yes...

MR. DEPUTY CHAIRMAN: There is
no such thing. If you want to oppose, you
can oppose at the introduction stage. Those
who want to oppose can do so. You please
go through the Rules.

The House stands adjourned till 2,30
p.m.

SHRI
unfair.

NIREN GHOSH : This is

The House then adjourned for
lunch at thirtyone minutes pasl
one of the clock.

The House reassembled after lunch al
'hiily-lhree minutes past two of the clock.
Mr. Deputy Chairman in ihe Chair.

MOIION RE. TWENTY-FIRST REPORT
OF IHE COMMISSIONER FOR SCHE.
DULED CASTES AND SCHEDULED
TRIBES I OR THE YEARS 1971-72 AND
1972-73—contd.

DR. K. NAGAPPA ALVA (Karnataka):
Mr. Deputy Chairman. Sir. I speak on the
twenty-first report of the Commissioner foi
Scheduled Castes and Scheduled Tribes for
the years 1971-72 and 1972-73. Sir. this
report comes too lite. Even when it has-
come for discussion, it is incomplete
because the reports from the States have not
been received. That shows the scant
courtesy the State Governments are show-
ing lo this important social and national
subject. In spile of the difficulties, the re-
p-ort seems to be a good
one.
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Yet, with all that, this report seems lo be a
ritual. If the rifctal is not followed up with
faith and devotion, it becomes a part of the
sin which the Government and the leaders of
this country have been commuting.

It is said tn the Report that 22 per cent of the
population is covered. While introducing the
motion, the Minister made a speech and said
that Rs. 450 crores have been spent during the
last four Plans. And about ihe implementation
he was apologe->ic. 1 can undei stand his
helpless position. But I only want this House
to realize the seriousness of the situation. I
only wan'. the Governmen! and the leaders of
different sections of the society in this country
to realize the gravity of the situation and to
own up their responsibility. When we
analyse this Report, it looks as il it is a
charge-sheet against the Government and also
the socio-economic and political setup or
system of this country. A human problem,
which is naturally a social problem has
become a national problem. Ami challenge,
arc there, challenges to our very : e and
challenges to the very fabric of our
democracy. Sir, they constitute 22 per cent of
our population. I want to say today that The
clays of building up trie administration and
implementing machinery !o look after these as
an elite section of ihe population have gone. |
want the Government io open ti'eir eyes to the
realities of the situauon because there are
certain oiher sections also, backward sec-
tions of society, backward classes, who will
form not less than 30 per cem of the po-
pulation and who also must be taken into
consideration. That is why, I am suggesting
that while we try to remove the social
disabilities and economic inequalities of
'hese people, we have also to keep in mind
t'ne ramifications of the problems that we are
facing today. We cannot afford to lor get
Mahatma Gandhi und what al! he did to the
cause of untouchability. Even in the Report it
is said and many of the speakers have
expressed ihat untouchability has nol
disappeared from lhis holy, sacred land. In
spite of what we have been doing, un-
touchability is going on and different kinds
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of untouchabilities are arising. One thing
that we have to remember is that by the
way the policies and programme are im-
plemented, classes within classes are being
created. By the way these programmes are
being implemented, inequalities are increa-
sing, the gap between the rich and the poor
is widening, and class interests are being
created, and class conciousness has come
and class conflicts have arisen. And those
will certainly create a situation in this
country where the frustration, discontent
and anger of the people will take a turn
towards revolution, and we will have to
face that revolution.

Sir, one point. Not only the rulers of
today but all the leaders must open their
eyes to the realities of the situation. 1 can
say I have got the experience of knov/ing
the way of living of these people. If there is
honesty, if there is truth, if there is
gratefulness left in the people of this coun-
try, then 90 per cent of it is only in these
areas and it is only among these™ poorer
sections of the people. But, what is happen
ing? Mahatma Gandhi is being forgotten
and one morning—the gratefulness of the
people is such—they have started thinking
of Ambedkar, of what he has done. I want
to say in little detail about these things. It is
necessary that everyone ot us must be
grateful to the Father of the Nation and to
all those who have sacrificed, who have
done their best in the cause of the suffering
humanity. There are many caste Hindus
who have done so much to the cause of
these people, but all those are forgotten.
One thing is there. The younger generation
among the Harijans, Scheduled Castes and
Scheduled Tribes, is having greater and
greater confidence in the name and the
message that Ambedkar has given. No
doubt a number of them remember
Mahatma Gandhi, but I can dare say that all
the Harijans are having greater confidence
in the message that has been given by
Ambedkar. I am saying this because the
trend of development in this countiy is that
people are getting more and more dis-
appointed about the way the governmental

castes and Scheduled Tribes

machinery is functioning. When we think of
the vulnerable sections of society, who are
the people ? Two years back we heard the
people under poverty line were 40 per c«nt. I
can say, Sir, it has now increased to 65 per
cent or even more, because the purchasing
capacity of the people is so poor,
unemployment is increasing in every respect,
and scarcity is there, and the prices go on
increasing like anything; and these down-
trodden, neglected sections of people are
groaning under these pangs. Sir, in the
implementation part of it, we have failed
miserably. Throughout, it has been the case.

One word about equality before the eye of
law and equal opportunities for all. Has there
been any serious attempt at these things ?

And what are the educational facilities that
have been given to these people ? * Illiteracy
in this country is 70 per cent. If there is literacy
among the 30 per cent people, who are Ihrjse
people who have really got the advantages of
these things ? It is only the already privileged
sections of the people, those people who are
living in towns and cities. It is our boun-den
duty to see that the ignorance, the superstition
and the illiteracy is removed and
employment opportunities are created for
them. But even today there is no uniformity in
thinking and in implementation of these things.
Are all the States in our country giving
opportunities to these people for coming up ?
When the question of appointment comes, the
thinking is that they do not have the proper
qualification.

Sir, I say their drop-out in schools is so
much that if their average is 60 per cent in
the primary school, when they go tc high
school level, it is 10 per cent. And ic a
number of States, for higher education there
is no encouragement. For postgraduate
studies and training there is no
encouragement. 1 suggest, Sir, with all
humility, let there be truth. It is not a question
of simply answering questions and telling this
august House, but what we should practise is
truth in our life, truth
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in our doings. Let us be true to our
conscience and true to this sacred land when
we serve these neglected people I must say a
word about prohibition. Of the 450 crores of
rupees, spent in four Plans what percentage
is it of the total budget 7 I can say it is not
even | per cent of the budget. And what is
the amount that has been collected by prohi-
bition ? It is the money which comes mainly
from these sections of the society. At least if
they do not hav* the courage io remove
prohibition and make all the States do that,
let them spend 90 per cent of the amount that
they are collecting to ameliorate the
conditions of these people and bring about
upliftment of these people. Sir, they are now
far far away from the mainstream of public
life and national life. A wave of
disappointment and frustration and anger is
there. It is for the rulers to remember this.
We can build up this country but no attempt
whatsoever is made for the unity of the
people of this country. On the other hand, as
I said earlier everything is in terms of
politics. Socioeconomic wellbeing of the
people is the only solution. Peoples' fullest
co-operation is the most important thing.
There has to be national integration and also
emotional integration. National integration
can be brought about by emotional
integration but we cannot have this emo-
tional integration when there are half
starved, half naked and completely dis-
appointed and neglected people of the so-
ciety. Our main idea of the planning was to
bring about equality, to lift up the masses
and to set right the disparity, inequality and
imbalances. But what is the ' position today ?
Has anything been done? Even in
implementation of these programmes, what
is going on ? Patronage is given mostly to
the politicians. Why I am saying this is, it is
the ruling party and all the political leaders
also who are responsible for it. The main
responsibility is of the ruling party and it is
for the ruling party to realise that. It is not
the question of looking into these problems
in isolation. .They must have the co-
operation of all The people and all the parties
for the implementation of the programmes.
Itisa
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question ot winning the confidence ot these
people. Here what has happened is
unfortunately in all walks of life—and it pains
me most—it is exploitation like the big fish in
the sea eating the small fish. -That is what is
going on in this country. Only the opportunist
politicians or other exploiters in the society
are encouraged to come into these committees
and institutions wflile they are formed. It is
necessary that the Government should have a
broader view of these things. My suggestion
is, there must be committees at all levels,
State level and even at district level and 75
per cent of the members of that committee
should be non-politicians and even non-
Harijans. 1 am saying this with a purpose
because even among Harijans, I must
painfully submit, Sir, only those privileged
sections who have somehow or other come up
in life, have become touch-ables and the
others who are really downtrodden people
have become untouchables. And then, Sir,
about the indebtedness of these people. It is
simply unthinkable. They are indebted in so
many ways and other people arc taking
advantage of it. There is a sense of insecurity
and economic helplessness on the part of
these people. In fact, in slums and other diffi-
cult areas people are living in sub-human and
inhuman conditions.

I would like to give certain suggestions.
One suggestion is there must be a Minister
of Cabinet rank with the portfolio of welfare
of Scheduled Castes, Scheduled Tribes and
other Backward Classes. Sir, I know that in
certain areas there are backward class
people living in miserable conditions. Their
conditions are worse than the Harijans.
Then, I would also suggest that there should
be a Chief Commissioner of Scheduled
Castes and Scheduled Tribes. His office
must be strengthened. He must be given all
assistance. ~ There must be  four
Commissioners for the lour regions, viz.,
north, south and east and west. They must
submit reports. They must function in a
competitive way. All their problems and
difficulties must be analysed and action
must be taken by the Centre.
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MR. DEPUTY CHAIRMAN : You will
have to wind up.

DR. K. NAGAPPA ALVA : The Com
missioner must be a Harijan, but the Minis
ter need not be a Harijan. There have
been certain reports, the Backward Classes
Commission's reports. They are in cold
storage. The suggestions are not being
implemented at all. A

As regards the Untouchability Offence's
Act, H55, it is not being properly imple-
mented or implemented at all. As I said
earlier, Harijans and Adivasis have got a
great heritage, a great culture and civilisa-
tion. They are truthful even today. It is
necessary that confidence should be created
in them. Ignorance and illiteracy must be
removed from them, so that they may be
partners in the great work of building up this
nation. To what extent a shock therapy must
be given it is foi our Prime Minister io
consider. The time has conie when God has
started testing us. God wil! test us in the
way we serve these downtrodden people.
She has started giving i shock therapy, but I
must again painfull) say that it is not a shock
therapy to those people who do not use their
power and strength to serve the people of
this country. The shock therapy is only to
the opposition parties. Let it be given to the
opposition parties, but the shock therapy
must be more to the rulers and the ad-
ministrators, so that the bureaucracy which
does not function well and the politician-,
who do not serve the down-trodden people
must be taken to task. The responsibility
should be fixed on them.

MR. DEPUTY CHAIRMAN : 1 would
call the next speaker. Mr. N. R. Choudhury.

DR. K.. NAGAPPA ALVA: Only one
sentence.

I am suggesting that the entire set-up, the
policy, the attitude and the programmes
must change. A new set-up must be created
so that all these problems can be
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studied and remedies found by proper and
effective implementation of these recom-
mendations and programmes.

Thank you, Sir.

SHRI N. R. CHOUDHURY (Assam) :
¥ Sir, while rising to speak on this Report,
a story comes to my mind. . .

AN HON. MEMBER: Must be very
interesting.

SHRI N. R. CHOUDHURY: 1 was
studying in a private college. Every mo'nth
we had a farewell meeting ol our teachers.
Every month we had to bid a farewell to
some one. We had an old teacher in that
college. The students were very much agi-
tated against the management. He narrated a
story on the occasion of one such farewell
meeting. He said that there was a village.
There used to be an annual meeting. Stock .
was to be taken as to how many marriages,
how many births and how many deaths took
place. Like that, since I came to this
Parliament, every year we have been
discussing several kinds of reports on the
floor of this House. And that story comes to
my mind ; this happens to be that occasion
referred to by my respected teacher, thai we
take stock of how many total atrocities took
place on the Harijans, on how many
occasions the police excesses were there on
the Scheduled Tribes and the Scheduled
Castes. This is a stock-taking meeting.

AN HON. MEMBER: Whal is wrong
there V

SHRI N. R. CHOUDHURY: But, Sir,
this goes on as it used to go on in the past.
No change comes there. Sir, when we
discuss ihings on the floor of the House,
unless some aclion is taken on ihe basis of
those discussions, it is futile. This is the
feeling what is also observed by the
Commissioner in his Report wherein he
says thai there is no lack of enthusiasm
among the leaders, the national leaders ftf
this country, about the well-being or the
uplift of the Scheduled Castes and
the
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Scheduled Tribes. But that enthusiasm is not
reflected on the political workers, at the lower
level and also it is not reflected on the officers
who are put in charge of the implementation of
the welfare programmes at the lower level. This
is the first time that I find that the
Commissioner in his Report has observed about
failings in the implementation of the welfare
programmes for these people. Though I may not
call him a revolutionary, he has suggested some
bold steps about organisation about making
structural changes. In that respect, we can
call it a bold Report.

3P.M. Sir, this is the third day we
are discussing this report. Many
hon'ble Members narrated in detail the

grievances of and the atrocities committed on
the Scheduled Castes and the Scheduled
Tribes. I do not propose to repeat those things.
I would submit my observation in brief.

Sir, hon'ble Member Mr. Niren Ghosse, as
also others referred to police excesses. They
are also mentioned in the report. In some of
the States police connivance was mentioned.
Now let us see what motivation the police has
got in this country. We have not motivated
them to side with the weaker section in this
country. The administrative set-up we
borrowed from the British is still being
continued.  Atrocities on Harijans concern
mostly land in rural areas, in the urban areas
where the interest clashes. An in such cases
the police sides with the moneyed
men. “In the rural areas they side with the
landlord instead of the workers. They
side with the landlord and not withe
ihe Harijans, not with the Scheduled Tribe;.
Therefore, what is required is a strong
political movement throughout the country
for the upliftment of the Harijans and the
Scheduled Tribes. Unless such a movement
is there, their fundamental rights, their
political rights and civil rights will never be
protected.

Sir, the hon'ble Member from the
C.P.I, Mr. B.'D. Barman, and Goray Saheb
74 RSS/74-9
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suggested the creation of a separate Ministry.
Shri N. P. Chaudhuri suggested thut either the
P.M. or Babuji should be in-charge of this
Ministry. Sir, this suggestion is an
aspersion on the Minister in-charge. Sir, if
Babuji is put in charge or anybody, for that
matter, is put in charge of this  Ministry,
what can  he  do under the existing
system ? If the property relationship, as it
exists now, remains as it is then even Babuyji,
an old stalwart, a very big leader of the
Scheduled Castes in this country will not be
able to deliver the goods. We are passing
land legislations in some States. We are
equipping ourselves with progressive land
legislations but the atrocities have increased
in large numbers. We talk of land
legislations but I am sorry these land
legislations are not being effectively
implemented in the true sense of the term.

Those village landlords and the vested
interests in urban areas also, those who are
sucking the blood of these down-trodden,
weaker sections in the rural areas, want to
retain their interest intact and (hereby
these clashes come up. If  you really look
into them, you will find that they are not
merely cases of atrocities on Harijans. You
will find that some land litigation is there.
Sir, some people raise the question of
casteism, caste Hindus and Harijans. It is
n'ot that. It is a question of one economic
class exploiting the other. I know one such
case. In a very big atta, a very big man is
there. I am not going to name him. He
belongs to the Scheduled Castes
community. He owns in "benaami"
thousands of acres of land in Assam. You
know, in Assam land ceiling law is there. It
is a very progressive tailing law. There
you cannot own any amount of land you
want to.  So, just to avoid this land ceiling
law, he has converted all his land into
"benami" land and the entire area is inhabited
by Scheduled Castes people. No Caste
Hindu  people are there.  He takes from
every individual one stamped, signed blank
paper. He is exploiting all the people and he
is ous'ang all the people from their
homesteads. They
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arc Scheduled Caste people and he himself
is a Scheduled Caste man. He has police-
men on his pay-roll. He has got good
relations with the police officers. He is a
very big man, moneyed man and he can
move with the administrative authorities
also. These poor people do not get any help
from the local administration. Now, for
instance, my area in Assam is on the border
with Bangladesh. Since he has this blank,
stamped, signed paper with him, if he
thinks that any man may go against his
interests, he will file a case against that man
in the Calcutta court because he has landed
property in Calcutta also. The affected
person cannot go to the Calcutta court. And
the value of the suit will be something like
Rs. 50,000 or Sis. 60.000. On the blank
paper he can write anything. This is the way
this Scheduled Caste man is exploiting
other Scheduled Caste people in collusion
with other people belonging to the same
class. These landlords are a class by
themselves. It is not a question of caste
Hindus against the Scheduled Castes. The
trouble in the rural areas today is one of
"haves" and "have-nots". Now the "have-
nots" are joining together, forming
associations and organising themselves.
They are fighting for their rights. So the
atrocities on them are increasing now-a-
days.

Now, Mr. Goray said that if it has to be
stopped, then a structural change must be
there. I think a structural change on caste
basis cannot come. You cannot change the
structure on the basis of caste. So, for a
structural chpnge, my submission is that a
separate Ministry for Scheduled Castes and
Scheduled Tribes will not do. Also the
suggestion that the Prime Minister should
take over the affairs of Scheduled Castes
and Scheduled Tribes will not do. The
suggestion that Babuji should take over also
will not do. The way out is that it should be
an integrated part of the Community
Development Programme.

And that programme must be properly
and fully implemented. For that, our
Minister, whoever he is in charge of this...
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SHRI B. RACHAIAH (Karnataka): In-
stead of helping the Scheduled Castes,
people in charge of Community Develop-
ment Programmes have retarded their pro-
gress at the rural level.

SHRI N. R. CHOUDHURY: That is
vour allegation against the people in
charge. What I say « that there should be
an integrated programme of community
development which should include the
development and well-being of Scheduled
Castes and Scheduled Tribes. This
programme should also be properly and
fully implemented. If you warit to bring
about a structural change, it cannot come
on the basis of castes. Structural change
can come only on the basis of economic
class. Thst is what I am saying. (Time bell
rings). Sir, I am concluding with only one
point. 1 come from Assam and we have a
peculiar problem. In our State we have so
many Scheduled Tribes. The problem is
that several hill tribes like Garos, Khasis
and Mikirs reside in plain areas and when
they reside in plain areas they are not
treated as Scheduled Tribes. That problem
is there. A large number of Santhals,
Oraons and Mundas are permanently re-
siding in Assam. But in our State, these
people are not treated as Scheduled Tribes.
They are agitating againbi this. But they do
not have a very big leader among them.
They have no education. They cannot come
to Delhi to place their grievances. Also
they cannot create a big halla. As a result
of this, after indepenence during the lasfc
27 years, these people have been deprived
of whatever benefits are available to
Scheduled Tribal people. It will be in (he
fitness of things that Government should
take some steps so that these people ire
included in the list of Scheduled Tribes.
Actually Santhals, Oraons and Mundas are
Scheduled Tribes. These people who are
residing in Assam are being deprived of
privileges available to Scheduled Tribes
because they were a floating population.
Twentyseven years have passed and now
rhey are no longer a floating population.
They are residing permanently as agricul-
tural labourers. I would urge the Home
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Minister to see that these people are given
all the benefits applicable to Scheduled
Tribes.

SHRI N. H. KUMBHARE (Maharashtra)
: Mr. Deputy Chairman, at the outset, I must
express m|» gratitude to Shri Om Mehta for
having placed the Commissioner's report for
the consideration of this august House. I say
this in the context of my experience in the
Lok Sabha where this report is not
considered every year. It has been found
that the reports relating to two-three years
are discussed after a period of two-three
years.

Now the first point would be that we are
considering the report here for two years,
namely, 1971-72 and 1972-73, 1 do not
understand why the Commissioner has
failed to submit reports every year.

Sir, according to the provisions of the
Constitution—I am referring to article 338
here—there should be a Special Officer for
this purpose. The provisions of this article
lay down that there shall be a Special Officer
and that it "shall be the duty of the Special
Officer to investigate all matters relating to
the safeguards; provided for the Scheduled
Castes and Scheduled Tribes under this
Constitution and to report to ihe President on
the working of these safeguards at such
intervals as the President may direct". Sir, I
am referring to the words in this provision,
"at such intervals as the President may
direct", and it is stated therein that the
President shall cause all the reports to be laid
on the Table of each House of Parliament.
Now, Sir, it has been found that during the
last twenty years the report has been
submitted every year. There were only
annual reports. But this time it is not an
annual report. Sir, this Report covers a period
of two years. ,'fo, unless the President so
directs that In future the report will cover a
period of two years, it should not be for a
period of two years and, therefore,
submission of the present Report which
covers a period of two years is obviously
contrary to the directions of the President and
this position needs to be clarified. Let there
not be a report for two years; but let there be
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n report for every year, let there be annual
reports, and let us have an opportunity to
discuss the report every year. This Is my
humble request to the Government and 1
hope this will not be repeated in future and
we shall have one report for every year.

Then, Sir, coming to the Report of the
Commissioner, this is my impression that the
attitude of the Government appears to be one
of indifference. Now, in the report which
pertains to the year 1970-71, as many as 157
recommendations have been made. Now, It
is expected of the Government to tell us as to
how many recommendations have been
accepted and if we make a close scrutiny of
tfie reaction of ] the Government to these
recommendations, 1 think I will not be
wrong in arriving at the conclusion that the
attitude of the Government is rather
unfavourable. I may say that the reaction
which is reflected in the replies which are
given by the Government shows that they
want to avoid as much as possible rather
than accept the recommendations and this is
not a good attitude. In fact, the
Commissioner's Report Is there only to help
the Government in locating and identifying
the problems and to suggest ways and means
of solving them and to offer remedies.
Therefore, before rejecting any
recommendation, the Government should
think twice. In a large number of cases, the
Government says that the recommendations
are under their consideration. If some
recommendations are under consideration,
then, naturally, we expeet that the
Government should decide t/ie matter
finally, say, within about six months or a
year. So, saying that the recornmen-dations
are under the active consideration of the
Government does not help us in knowing the
finality of the Governments decision and the
decision of the Government is not known for
years. In this connection, I can give you two
examples: One is about the organisation of
the Commissioner. I understand from the
statement indicating the action taken by the
Government that this has been under the
consideration of the Government and I think
the assurance that the Go-ernment was
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considering the demand of the Commis-
sioner with regard to this organisation was
given about three or four years ago. i would
now like to know from the honourable
Minister how many more years he will
require to decide this matter finally.

In fact, there has been a pressing demand
that  without this  organization tne
Commissioner cannot function effectively
and, therefore, such an organization should
not be done away with; it has to be restored.
But here we find that the Government is not
taking a decision.

I will also refer to another important
matter. That relates to the power of the
Commissioner t© look into individual grie-
vances. The Commissioner has been con-
sistently maintaining that even in respect of
individual grievances it may involve a very
vital question relating to the violation of
Government directives or defiance of the
constitutional provisions. But here the
administration has taken a negative attitude.
They say: No, you cannot call for the
records; at best you can call for reports. Now,
is it possible in a case where a grievance has
to be examined against a particular authority
for not giving promotion to an employee
though he was found competent to hold a
higher post? If the Commissioner's power is
restricted only to call for a report and not to
examine the papers, I do not think that it will
be possible for the Commissioner to do his
duty effectively. Now, this is also a matter
which was raised and the Government says
that it is under consideration. I would request
the hon. Minister. Mr. Om Mehta, to look
into the Report he will see that it is only
written, "It is under consideration".
Therefore, this attitude remains. 1 don't
accuse 'A', 'B' or 'C'. I can certainly say with
all the emphasis at my command that there is
an attitude of inaction, indifference or lack of
seriousness about the problem. This is my
impression. And, therefore, I would like to
say that the recommendations of the
Commissioner should be taken in all
seriousness and, as I said earlier, before
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rejecting any recommendation the Oov-
ernment should think twice, because his
recommendations are based on his own
experience.

Sir, then I would refer to the assurances
which have been given by the Government.
When we discussed the last Report.
Mirdhaji, while dealing with the various
problems and suggestions which have been
made, said that the Government would
consider the extension of reservation to
private sector as well. In the course of his
statement, he said :

"A very good suggestion was made by
Shri  Kulkarni and certain  other
Members that if a financial institution,
that is to say, a financial corporation,
gives a loan to a private company, it
should be made on the condition that it
will also implement the reservation clau-
ses. We have taken note of that and we
feel that if a similar condition can also
be put when loan and financial
assistance is given. . . ".

Now, Sir, as I understand the statement of
the hon. Minister, the Government has
fiiven this assurance that it will be the en-
deavour of the Government to see that the
right of reservation is not only restricted to
Goxernment undertakings or Government
departments or such other, organisations to
which reservation is now applicable but
Government will also see that private
undertakings are also brought within the
purview of reservation. Now, a period of
one year has passed since an assurance had
been given and it was naturally expected
that some steps would be taken to give
effect to this assurance.

Sir, we have to deal with the problems of
13 crores of Scheduled Castes and
Scheduled Tribes people. The reservation
should be extended to private sector
undertakings. Thi Scheduled Castes and
Scheduled Tribes boys who are being
given education will
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not be able to be absorbed in Government
service. Therefore, the scope of reservation
should be widened and the private sectoi
should also be brought in. All that 1 want to
say is that when assurances are given, it
should be the concern of the Government to
take the follow-up action in or-dei to secure
the implementation of those assurances.
According to me, this is a very important and
vital matter. In fact, the Commissioner for
Scheduled Castes and Scheduled Tribes has
also made a suggestion that reservation in
services should also be extended to the
private sector undertakings. It is true that the
Government, did take some action. But,
according to me, only half-hearted action has
been taken. I would refer to a recent Office
memorandum dated 7th October, 1974. It
relates to extension of reservation. It says :

"The question of providing adequate
representation to the Scheduled Castes and
Scheduled Tribes in the services and posts
under the control of voluntary agencies or
organisations which receive grants-in-aid
from Government has been under
consideration of Government for some
time. The matter was also discussed at the
last meeting of the High Power Committee
held on the 9th April, 1974, under the
Chairmanship of the Prime Minister, to
review the performance in the matter of
recruitment of Scheduled Castes and
Scheduled Tribe candidates to posts under
Govt., etc. It has now been decided that all
the Ministries/Departments should include
a suitable clause in the terms and condition
under which the voluntary agencies/
organisations, etc. which are given grants-
in-aid by Government

Sir, I say that an half-hearted step has heen
taken by the Government. I cannot
understand why the coverage could not be
widened and why it has been restricted only
to the organisations and institutions receiving
grants-in-aid. The private sector undertakings
which receive financjal assistance in any
form should also be included. Sometimes,
they get land at concessional rate or
electricity at concessional
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rate. My submission is that even the loans
rrom the nationalised banks should be con-
sidered as financial assistance to the private
sector undertakings. If the loans from the
nationalised banks are taken to be financial
assistance, then it will have wider coverage. [
think that 90 per cent undertakings in the
private sector would be covered by this and it
is not difficult for tne Government to rope
them in for the purpose of giving
reservations. It is not only the responsibility
but also a social obligation to do this. I
should say it is the obligation of the society
as well and the private sector should be called
upon to share that responsibility.

The Government has got the power to
direct the private sector to assist them in
discharging this social obligation. Therefore,
the Government should not act in this half-
hearted manner. (Time bell rings) Therefore,,
the Government should extend this
reservation to the private sector also. As Mr.
Mirdha has said, when the Government
approach some associations or when they
make certain rules for reservation, then those
rules are not being implemented.

It is too much to expect that private sector
undertakings by persuasion will readily come
forward to provide reservation in services. It
is impossible. They would not do it. And,
therefore, Sir, the Government should now
decide that reservation should also be
extended to private sector undertakings and if
need be necessary legislation should also be
enacted for this pui-pose.

Then, Sir, I would refer to service mai-teia.
It is true that Government issued a number of
orders and adopted a number of rules and
regulations but none the less it has been
found that even in government departments,
even in public sector undertakings, the
representation is not adequate. There is a
deficiency, there is a short-fall. And,
therefore. Sir, the entire machinery which has
been provided to secure adequate represen!
ation need to be revised. In this connection, I
would like to submit that reservation now
does not cover all
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posts and all appointments. As I understand
the constitutional provisions, the makers of
the Constitution had in their mind the idea to
make reservation for the Scheduled Castes
and Scheduled Tribes in all posts and all
appointments, without any exception. This is
what I understand from the provisions of the
Constitution. But here, the Government has
made a number of exceptions. 1 mean to say
that by certain rules, the Government has ex-
cluded many of the Departments frpm the
purview of reservation. (Time bell rings).

Sir, I wiH take only ten minutes. I will tiy
to be very brief. Sir, there is no reservation in
the Armed Forces, either in the Navy or the
Air Force or the Army. I cannot understand
why it has been excluded from the purview
of reservation because the whole policy of
reservation is to give more opportunities to
the Scheduled Castes and Scheduled Tribes.
And tht makers of the Constitution have also
taken sufficient care to see that by
reservation, efficiency in the administration
is not impaired. And, therefore, they have
provided that a candidate should be
appointed in a reserved post provided he is
found suitable. My submission, Sir, is, if a
candidate belonging to the Scheduled Castes
and Tribes, when not found to be suitable,
cannot claim a matter of right to be ap-
pointed to a reserved post and the appointing
authority can reject him on the ground that
he is not suitable, then, what problem would
arise in providing reservation to all the posts,
whether it is in the Defence services or
anywhere? Then, Sir, the scientific and
technical posts are also excluded from the
purview of reservation. I do not find any
rationale in making an exception so far as
these posts are concerned. For certain posts
to which appoint mtnts are made by
promotion or 'by making a selection, there
is no reservation.

Recently they have issued an order ac-
cording to which up to class I posts there
shall be reservation, even though the post has
to be filled in by selection. But what about
appointments within class 1? I think it will be
wrong if you exclude promotion
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within class I from the scope of reservation,
and I would request the hon. Minister to see
that reservation is there in other posts also
irrespective  of the fact whether the
appointment is made by promotion or not
because the mode of appointment or the
method of making an appointment -should
not come in the way, and take away this
important right of reservation in services,
of this oppressed community,

[TFIE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR) in the Chair]

Sir, there is no reservation in transfer or
deputation. Then, if the direct recruitment
does not exceed 50 per cent, there shall be
no reservation. These are some of the cases
in which no reservation has been provided.
Therefore, my submission is that all these
exceptions which have been made should be
done away with and reservations should be
made in all posts and appointments. 1 will
go even to the extent of saying that for posts
like  Governors, = Ambassadors, and
Chairmen, let there be reservation and let
them share the prosperity of the country.
Therefore, the de mand for reservation
without any exception should now be
accepted. (Time bell rings).

Sir, the Deputy Chairman has said that he
would give me five minutes more.

In respect of service matters I have got a
few more suggestions to make. There is a
grievance of Scheduled Castes and
Scheduled Tribe employees in Government
that their legitimate claim to promotion has
been denied on the ground of confidential
report and their confidential reports are
spoiled deliberately. I understand that the
Tamil Nadu Government has done away
with confidential reports. It is therefore my
request to" the hon. Minister that he should
also consider the demand fo>- abolishing
the system of confidential reports which
have very much come in the way of due
rights in the matter of promotion of
Scheduled Caste ind Scheduled Tribe
employees.
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Then the other point is about denervation.
Under the existing rules, if a suitable
candidate is not available within a period of
three years, then the post is dereserved. The
effect of this deservation is that the right of
"that post is permanently taken away. I think
this is a very harsh rule and it is not in
keeping with the spirit of providing more
opportunities to Scheduled Castes and
Scheduled Tribes in the matter, of
appointments. This provision of denervation
must be done away with.

Then, there is another rule of interchange
of vacancies. If a Scheduled Caste candidate
is not available for a post, then a Scheduled
Tribe candidate may be appointed to it and
vice versa. But this j rule has never been
given effect to. There is also a flaw in the
rule, that is, a Scheduled Caste or a
Scheduled Tribes candidate will have
exchange of vacancy only after a period of
three years. This rule need be modified so
that in case a Scheduled Caste candidate is
not available preference must be given to a
Scheduled Tribe candidate or vice versa and
he may not be required to wait for three
years. But today's practice is that this
exchange is not made at all but a general
candidate is immediately appointed. So, this
is also a bad rule and it should be suitably
modified.

Then, there is another rule. If there is
only one vacancy, there is no reservation.
So, some of the appointing authorities used
to advertise only one vacancy every year
with the motive of not appointing any
Scheduled Caste or Scheduled Tribe
candidate.

One such case was referred te> the
Supreme Court and the Supreme Court has
now observed that if in the first year first
vacancy has gone to a general candidate, in
the next year, if there is only one vacancy,
it should not go to a general candidate but it
must go to a reserved candidate. This is the
Supreme Court's judgment and it was
expected that a suitable directive will be
issued by the Government so that the
Supreme Court's decision could be
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tnd effect to. ~ A* Car as ray information

goes, no such directive has yet been issued.

Then, there is another point about re-
crymition of assjzLittcn of Scheduled Castes
and Scheduled Tribes. It is about C or 9
years ba;!; that a decision was laken that the
service associations of Scheduled Castes and
Scheduled Tribes should not be recognised
because they represented The communal
association. Sir, I fail to understand how the
associations V TI'ich are agitating for
legitimate claims relating to serviCJ matters
of the weaker :;?cl!icns of the society could
Vie branded as communal associations. This
was something which was not
understandable. Now the time has come and
I would like the hon. Minister to take note of
these things. It was really insulting to say
that those who represented the Scheduled
Castes and the Scheduled Tribes association
are encouraging communal activities. These
sirc not communal activities. They are
working to secure their constitutional rights
pertaining to services and the associations
would like to function for a limited purpose.
The purpose is to deal with all the problems
arising out of their service matters. Nothing
more than that. The} do not want to function
as parallel uni«ns. Unions have wider fields.
They have got the right to agitate, they can
go on strike but here they want recognition
only for a very limited purpose where they
can deal with their grievances by having a
discussion across the table with the
concerned .authorities. Their representations
should be entertained; ihey should be given
interviews; their problems should be
discussed. It is only for a limited purpose
that they have been seeking recognition.
Because of 'he old decision which was taken
about 7 years back these associations are not
recognised. Therefore, I will earnestly re-
quest the hon. Minister to revise the decision
and see that they are helped. That is the only
way that in the matter of services they can
also give their effective cooperation to the
Government,

Sir, I will not take more than two or three
minutes. As regards atrocities over the
Scheduled Caste and the Scheduled
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Tribe people, I think several hundreds of
people are murdered and if among them
some one happens to be an earning member
the whole family members are thrown on
the streets, without anybody to maintain
them. Therefore, my suggestion is,
whenever on account of atrocities or on
account of any caste bias or hatred any
Scheduled Caste people are killed or
murdered, if their properties are burnt, if
they are put to a financial loss, in that event
Government should come forward to give
them some financial assistance so that they
can be rehabilitated. 1 think this suggestion
has been made in the past and I would like
to reiterate it and hope that the Government
will give its utmost consideration to this
demand.

Lastly, Sir, I would like to bring to your
notice an incident which took place at
Ghaziabad on 6th November, 1974 when
Baba Saheb Ambedkar's statue was dis-
figured by some persons by smearing it with
mud and cow dung. This is really a very
unfortunate incident and I have been told
that so far no culprit has been taken into
custody. This incident has taken place in the
daylight because a procession was taken out
and some of the bad elements, bad character
people have done this mischief. I do not
think it will be difficult for the police to
apprehend those culprits, book them and put
them to trial. This has created a lot of
discontent and i:nrest and I am apprehensive
that if nothing is done there is going to be a
sort of agitation. Therefore, through you,
Sir, I would request the Government to ask
the State Government or depute any of their
own officer to investigate into the case so
that the person who has committed this
mischief is taken into custody and dealt
with under the law.

SHRI G. C. TOTU (Himachal Pradesh):
Mr. Vice-Chairman, Sir, the Scheduled
Castes and Scheduled Tribes have been fac-
ing great social injustice and economic dis-
parities since ages. The highly organised
Varnashrama, though giving stability to
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the society, did great havoc to this section of
the society. Our Father of the Nation,
Mahatma Gandhi, was conscious of it and in
his own way he tried to draw the attention of
the Indian society again and again to this
problem. Therefore, at the dawn of freedom,
the Indian National Congress under the
leadership of Pandit Jawaharlal Nchruji gave
adult franchise to the country, thereby giving
the right to vote to the humblest and the lowest
in the society. One vote to each person meant
that the humblest and the lowest in the society
has come on par with the highest in the
society. This political process was generated
to right the wrongs done to this section of the
society. The framers of the Constitution
provided for the office of the Commissioner
for Scheduled Castes and Scheduled Tribes.
Perhaps they were not aware that the
administrative structure which we inherited
from the Britishers was very expensive and at
the same time incompetent and inefficient.

Now, coming to the Report, it has been
presented after three years. The report is for
the years 1971-72 and 1972-73, but it contains
certain incidents which do not relate to those
years. While 1 was going through the initial
pages of this report I was reminded of the
unfortunate book 'Mother India' by Miss
Mayo, which the lather of the Nation termed
as a drain inspector's report. It collects stray
incidents and caste them in such a way as to
give a sensational view of things. Nobody can
deny it and it is a fact that injustice is being
done to the Harijans and Scheduled Tribes, but
then they are part of the society. Even if you
have twenty Commissioners for Scheduled
Castes and Scheduled Tribes these injustices
will continue as long as the society is there. If
they are not stray incidents but it is the order
of the day, then it is a great indictment of our
present political system and the office of the
Commissioner for Scheduled Castes and
Scheduled Tribes that after twenty-five years
of the existence of this institution and the
attainment of freedom by us, this section of
the society remains so bad. Our country and
our people have spent a huge
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amount on the institution of the Commis-
sioner for Scheduled Castes and Scheduled
Tribes and on the various State Welfare
Boards arid Departments. Keeping in view
the fact that fifty per cent of the people in our
country are below the poverty line, one
would be appaled by the amount of
donations given to these bodies and one
would be pained to see that the result of this
has been neglible,

And that is because of this system. One of
my friends, Mr. Choudhury, said that this
system is incompetent or—I should say—this
system cannot deliver the goods which we
expect from it. You earmark any amount of
funds. You gtve any amount of power to the
office of the Commissioner. When I speak of
the Commissioner, I mean the office of the
Commissioner, I do not mean any individual.
It is the office, it is the office which I am
talking about. Our people who joined the
Government service, they joined a career,
and their whole endeavour in this service i't
to get promotion, to get a better pay, without
working much. Our working hours are very
few; we have a large number of holidays. But
even then, people just do not work in offices.
So, if you look to the various' schemes
coming from the district, coming from the
mofusail the feeling sometimes is that either
we are deceiving ourselves or we are only
playing to the gallery when for a population
of five lakhs we say, 'Oh! we will give
subsidy to house-building to 20 or 30
families, when twenty thousand families may
be in the district. Some of my friends have
demanded separate Ministries, separate de-
partments. But I assure them that the funds
which are meant for this section of society
would be eaten up by those ministries and
departments, and the problem which has not
been solved even partially during the last 25
years would be a aggravated further by the
creation of more ministries and more
departments because they are going to be
manned by the persons who can be called
persons from the stronger sections of the
society.

As 1 was saying, you see the various
schemes which are applicable to the districts
and you just try to account for the expense
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ratio of those departments. I feel that the
Social Welfare Department accounts for 60 to
70 per cent of the expense ratio. They eat up
the funds, the whole establishment itself eats
up the funds meant for these people, and the
system is such. There is untouchability no
doubt. But the real problem is that you must
give equal opportunities to these people; the
real problem is that you must bring them on
to the economic level which exists in the
society. I have seen in my own area. The
richer persons belonging to the Scheduled
Castes and the Scheduled Tribes do nol suffer
those injustices which are suffered by the
weaker sections of the society. When 1 was
reading this Report, 1 noted the repeated
mention of 'weaker sections of the society'. I
have not been able to follow how this
confusion is there. Weaker sections of the
society and Scheduled Castes ind Scheduled
Tribes are not synonymous. There are some
families, quite a big number of families, in
our country who belong to the Scheduled
Castes and tbe Scheduled Tribes, who are
well to do, and there are large sections of the
society belonging to the high caste who come
under the category of weaker sections of the
society. How is it that in this Renort the
weaker sections of the society have been
confused with the Scheduled Castes and the
Scheduled Tribes?

Sir, all my friends have been demanding
reservations for the Scheduled Castes. If I am
not wrong, the framers of the Constitution
provided for these reservations for an initial
period of ten years and they thought that
political processes which were initiated here
would be able to bring about equalisation
within a period of ten years. But twenty five
years have passed and nothing appreciable
has been dona

Sir, as the Report rightly says, framing of
laws is not sufficient. While reading the
various incidents reported in the Report, I
was wondering that the whole institution of
the Commissioner of Scheduled Castes and
Scheduled Tribes must be belonging to high
castes. It shows that the leadership in the
districts has not come up to their expectation.
Certainly, they should
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have been able to say where a high caste
person from these institutions has been
able to do a certain single good act.

Coming back to reservations, I say
these reservations are just a drop in  the
ocean; this does not touch even 1 per cent oi
the problem. When you look to the
population in India our job remains, our
problem remains of giving equal opportu-
nities to these people. Therefore, would il
not be better to do away with the present
office of the Regional
Commissioners and commissioner  and
the  Welfare  Departments in  the
Slates? Instead these funds could be utilised
for giving scholarships to each  student
of Scheduled Castes and Scheduled
Tribes from the primary stage up to the
college and higher education level.
Students who do not have schools within
three to five miles can be given additional
scholarships for staying in hostels. I am
afraid, Sir, by the present welfare schemes
we have brought in the society corruption,
favouritism and  nepotism. Suppose
there are 25 house building loans. Now
so many people will run after the local
M.L.As. They will try to grease the palms at
various levels in the administration to
secure a house loan. Therefore, would it not
be better to devise one single scheme
where each student should be able to get a
scholarship?  Likewise there might be
some schemes which may bring up these
sections of the society in a better economic
way. | would again urge that the creation
of Ministries and Departments is in the
reverse process. The more you spend over
the departments, the more Drohlems it will
create and the less is given to these sections
because the present administrative structure
is so expensive. Whatever funds you may
visualise, 90 per cent of it is eaten up by
way of administrative expenses and the
problem remains where it was.
Therefore, 1 would urge upon the
Government to explore the possibility — >:f
having a single scheme from which eveiv
body may be benefited. This  will
minimise  corruption,  nepotism  and
favouritsm. Now for ten  scholarships or
ten posts everybody is running here and
there.
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SHRI HAMID ALI SCHAMNAD (Kera-
la) : Mr. Vice-Chairman, Sir, at the outset let
me quote what Dr. B. R. Ambedkar had said
in his speech in the Constituent Assembly on
the 25th November, 1949. He said'

"On the 26th January, 1950, we are
going. to enter into a life of contradictions.
In politics we will have equality and in
social and economic life we will have
inequality. In politics we will be
recognising the principle of one man, one
vote and one vote, one value. In our social
and economic life, we shall, by reason cf
our social and economic structure, con-
tinue to deny the principle of one man one
value. How long shall we continue to live
this life of contradictions? How long shall
we continue to deny equality in our social
and economic life? If we continue to deny
it for long, we will do so only by putting
our political democracy in peril. We must
remove this contradiction at the earliest
possible moment or else those who suffer
from inequality will low up the structure of
political democracy which this Assembly
has sc laboriously built up."

This is what Dr. Ambedkar said in his
famous speech. He said this 25 years ago.
What is the position to-day after 25 long
years? Inequality in social and economic life
between man and man has not changed in
spite of all the laborious work by the leaders
of this country. We say that one man will
have one vote and everybody will be equal. Is
it so. Sir ? When elections come, leaders of
rolitical parties will be going to the villages
and there the leader of the villagj will be
saying, "I have got 500 Harijan votes". It is a
fact, Sir. Tbey would be saying "I have got
500 votes with me". Another man will be
saying, "I have got 1000 votes with me". T've
votes of the Harijans, the backward sections
of the community, would be commanded or
kept by a few people. Why :: it s,i? As has
been said by Dr. Ambedkar, it is because they
do not have equal status , in life, they are not
treated as dignifiY.d
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citizens of India. They feel that they cannot
exercise their votes according to their
choice. So, that is the plight of the Harijans
to-day. Not only Harijans, but other
backward sections of the community also
suffer to-day. What is most important today
is not only giving jobs and positions to the
Harijans but also making revolutionary
social changes in the country. The first
changes should be brought about in the
minds, hearts and souls of the progressive
communities or the caste Hindus. They
should feel that the Harijans are no more an
inferior class in this country, and they are
our own brothers and sisters. Unless this
psychological change is there, how can we
change the structure of the society? So, what
is important is that we must sec that these
structural changes, psychological changes
and emotional changes are brought about in
the country. Even to-day in many villages I
have seen that if even an educated Harijan
takes water from a particular well, from the
same well even aru educated caste Hindu
people will not take water. I know in a
particular village, one school teacher, a
Harijan lady, was asked | not to take water
from a particular well because the so-called
forward community people were taking
water from that well. As a matter of fact, I
found that the people who were taking water
from that particular well were not educated
people though they were calling themselves
progressive or higher community peoole. So,
what is most important is that instead of
merely helping them to get jobs in Gov-
ernment service and so on, we must bring
about revolutionary changes in the hearts
and souls of the people.

Social reformers may come and go. But
the position will be what it was 25 years
ago. Actually when you go to remote
villages in the country, you will find that
the condition of weaker sections has not
improved. As far as Harijans are concern-
ed, every day we are reading in papers of
Harijan houses being burnt, Harijan tenants
being evicted and Harijan women being
raped or molested. These types of criminal
offences are being committed against
Harijans from one State to another.
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Is it not high time that we put a full stop
tothistype  of atrocities against back
ward sections of our people. We should
be ashamed of these things happening
even after 25 years of our independence.

As far as employment is concerned, it is still
insignificant. Take for instance, the
Railways, the biggest Government sector
which employs 35 lakhs of people. What is
the percentage of employment given to
Harijans? It is insignificant. We have
pointed out this here on so many occasions.
Not only Harijans. There are other sections
of the community which are as good or as
bad as Harijans. In remote villages
Muslims are socially and educationally as
backward as Harijans. Not even half
percentage of Muslim women is literate in
our land today. Muslims are as backward
as  Harijans, if not more backward. Is it
not the duty of this Government to lift these
people to a higher level, socially and educa-
tionally? I appeal to the Government of
India to give due share of representation to
Harijans, Muslims and other backward
communities in all Government sectors. |
also appeal to them to make reservations for
them in IAS and IPS cadres and in all other
Government services. It is not against the
provisions of the Constitution. In Kerala
they have reserved seats in Government
service for Harijans and other backward
communities including Latin
Christians, that is, Harijans who are con-
verted into Christianity. They have reserv-
ed 9 per cent for Muslims and other back-
ward communities. Muslims are given re-
servation not because they happen to be
Muslims, but because they are found to
be educationally and socially  backward
according to a survey conducted there. A
similar survey should be conducted in
India and if Muslims are found to be
backward, they should be given reserva-
tions in all Government services.
Some hon. Members suggested creation of a
separate Harijan Ministry. It is not a ques-
tion of creating a Harijan Ministry.  Ifis [
a question of our intention to do good
things for this communitv. Another thing I
want to point out is that in various '
States we have Harijan colonies. Why so?
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By this, are we not trying to isolate them from
the rest of the Society? Instead of that, I "would
suggest that Harijans should be allowed to
mingle with others. Similarly, why do we have
Harijan hostels for students ? I suggest that
Harijan students should be accommodated in the
general hostels and should be allowed to mix
with other students belonging to other commu-
nities. Instead of having separate hostels for the
Harijan boys and girls, as many States are
having now, you have the reservation system,
that is, there should be reservation for the
Harijan boys and girls in the public hostels so
that they mingle with the boys and girls of the
other sections of the communities in the
country. Such things are there even in Kerala
which is supposed to be one of the progressive
States. Even in many parts in Kerala, in the
north and south Wynad regions, in the Malabar
region of KeTala and in the Coorg region of
Karnataka, there is the picture of backwardness
only and there are some roads which the
Harijans cannot use. There are roads belonging
to certain temples and there are roads belonging
to certain private parties which are open to the
public, but not to the Harijans! This sort of
custom is still prevailing in this country even
now. Similarly, you will also find in certain
parts of Kerala like the Wynad region where the
tribal people, some tribals, are being sold like
chattels and this is there even in some other
parts of the country also. The Harijans and the
tribals are not treated with dignity and atrocities
are committed on the Harijans according to
some paper reports. I think the Government
should look into this matter. I appeal to the
Government to see that the Harijans are not ill-
treated, but they are absorbed in the
Government service and are given big positions.
Of course, that also is not enough. They should
be made to feel psychologically that they are no
more inferior to any body and that they are as
good as the other communities like the Brahmin
community and that there is no differences
between a Brahmin and a Hari-
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jan. It is absolutely necessary to create this
type of feeling and this type of revolu-
tionary change is necessary in this country.
Similarly, I put the Muslim community also
in the category of backward communities
like the Harijans as far as education is
concerned, as far as their social status is
concerned and as far as their economic
condition is concerned. Therefore, they
should also be given equal treatment and
there should be reservations for them also
and they should also be raised to the level
of the other communities, progressive com-
munities, so that our nation can flourish.
Thank you, Sir.
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WA S A AR S S AT Tribes, these three  things are not fully
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& a1 it 3w v gt § war Avew 8, T beginning of the caste system, we have allowed

A WY SUG &4 & FECT 2| ¥ aW { w9l- man to exploit man.  Today we do not believe in
W FT THAT FIGT 4§ 990 ) W ZC gw nan exploiting man. We do not tolerate a man

R exploiting another man.  But, however, this is
ot & s - i Fos we g very much prevailing in our country. 1 am glad

£ s 1€ wHEw wEAT g7 41 wnfa faeEd  that our country has become one of the nuclear
WUHAT AT U AT 2, 2o Am-gfeA e POwers of the world and we have as such gained

% ' e @ .. recognition in the eyes of the international
'”'_" wi st & 1 & s f fo & aw @ community. But there is every possibility of

awran % fam aga @@ @@ 81 980 our being looked down upon by them because of
TR W ¥ v gE v v e 9 g the plight of the Scheduled Castes and the

i e srifiee fora " Scheduled Tribes. I do not understand why this
it AT e forerdt g vy T g fe e kind of disparity should prevail in our country

fawrad st ey &1 ard @ @61 %0 | whereas our Constitution — guarantees — absolute
grqea & wvae fae ww i 0w qawar &7 et equality among men, some of our people are being
AR S A treated worse than dogs. There are many people
3 - qTEaT A

e femt g g m__ﬁ_ﬁ i a’lﬁf "-'I who are fond of keeping dogs and playing with
wTew e §7 GEEAI R e O a99T2 T dogs and they take care of them. But in India
uw YT AT FA7 WEAT # 617 a2 77 § f% 5+ there are some  people who cannot take
P u:'r( T T H w1} | HEE AT anything touched by these people. That means

N =) -;’Hﬂ‘(l v 50 77 = that these people are treated worse than dog«.

weeaifaar 1 T qm i gl ..
wifo To wHo, Wike & an At the outset, 1 would make a plea. This kind of
o he Rue . o dle A{{'q.‘ °‘ "° treatment to these people should immediately go
uwe T T & uEffmzfes v & A0 from  this country if we really mean to
weT wiieed ST s faww = §, a7 implement the things gua-givinted in  our

. o " - Constitution. Otherwise, it will be difficult. This
wei wpfedia gt €, foer ol § gAY § is the time when extreme equality, extreme justice
aarar @, fagr & a1 9 9%y §H eAmi ¥ WEfand  extreme  fraternity  should  be realised.
w1 frew W e Tots o F, § e # gt So, we should never talk about anything which we

s o ) " do not mean to carry out. In the case of the
faat & w72 a7 wrdo Wo a¥o WIWT #9175 cheduled Castes and the Scheduled Tribes, they
WM, WTE e qTe UFe Hyrfume Wit #fwam @i speak the same language, they put on the same
i ©1f aerdat 8 a1 e avear 71 g dress and they live in a similar fashion like others.

R . .. v o oo o .50, 1donotsee any reason why there should be
e 1 T § W g et 7 W Wl gych o disparity in our social life. In the

awdre i @1 ¢ gfes F o2 250 980 £F matter of our tribals, we have our own different

| 3AE TS T8 fRear 2 dialects, different dresses,  different ways of
? T - building our houses and different ways of living.

& v WM&?‘ EISFI‘I'TT,- I ""ﬁ“m So in the matter of Scheduled Tribes there is
A€l wTAT ATEAl, 4 UG @ AT 9@AT € no fault of the society. But in the matter of

SHRI SCATO SWU (Nominated): OurScheduled Castes I would appeal that the

Constitution embodies fraternity, equality and nomenclature should be  changed  because
justice. But, I should say that in res- it  discriminates

FEET ¥ a7 WrrRy g a7 TG FAT g0 |
W1 A T T WITH ararE &ar g |
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[Shri Scato Swu] against the social status.
Because of this nomenclature there is every
possibility of my becoming your servant
whereas there is chance of your becoming my
servant in spite of my qualifications and
capabilities. Therefore, the nomenclature
"Scheduled Caste" should be totally abolished.
So long as this name is there I do not think we
shall ever realise the extreme equality ef social
life.

It is true that the Government is trying their
best to improve upon the living conditions of the
Scheduled Castes and the Scheduled Tribes. But
I am sorry to say that there are some who are
extremely lazy, who have no inteiest in
developing themselves, who are beyond
correction. For such people the Government
should take what steps they deem fit. But there
are others who are ambitious enough and want to
develop themselves as best as others. But timely

assistance is not given to such people. That is
why they are much behind others—there is no
such word as "backward". I should say there are
less privileged people and better privileged
people. If the same facility is afforded to us we
can become even better than others. To quote
the example of one Dr. Senka Ya-den He is an
eminent scientist and a research scholar now in
America. Because facilities are not given to us
we are backward. But, as I said, I do not
recognise the word "backward". I would rather
say that we are less privileged people, and these
less privileged people have been all along
exploited by better privileged people although
these less privileged people have done much for
the privileged people for hundreds of years
together. I would, therefore, appeal to the better
privileged people to look to the interests of the
less privileged people in as much as they have
been exploited by these people; otherwise social
confusion and social chaos will continue to
prevail. As one of my colleagues put it, what is
required is some social structural changes and a
revolution in the society. So I would appeal to
the Government to give proper and due attention
to the9e less privileged people on priority

[RAJYA SABHA]
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basis, not on economical basis. The tribal
people living in the north-eastern sector are
very ambitious and want to be as good as
other people. So unless their interests are
looked into in right time, I may submit to
this august House, they would always run to
other countries where they think they have
better stakes.

So, I would appeal to all the concerned
Ministers to pay spot visits so that they can
do the needful in right time and thereby
bring about all possible revolution in
different parts of the country. Otherwise, as
1 see it, the signs are not good, are not very
encouraging. So, I would make an appeal to
the better privileged people as well as to
our Government to look into the interests of
the less privileged people so that >ye will
be able to implement and carry out our
commitments in full.

=Y FFUATY (TACHEIT)  ITHATHAE WEIEA,
freree FveE G fieqe rTsH 97 91 g A1
o% § fodv Gur a7 0% § FeehT g AW wr
21 oIt g9 AT WIET § 99 3w & " a4
TEFEAT T & fai et A werd F o
femem & =9 *4% gfvaw sie sfearfmi
F AT ¥ FEAT G0 T AT ST 97, T
TE 7wy aafredt 4 fF avreE | gf-
=TT AT 7 AL FETeA T oY FF g
TR T o AT A0 W AT 6w
411 gw 9T W F WEAT TAT 99T qET A
i g w90 § Brai a0 i um & 9
erpraTe 2T wie aifrnfaat 71 e &
fFrferr foei & feelar® &5 o wiferor 27 20
& s arm wren 3 e vl ard & Ay fir-
AT 3T 472 T T FTAN F7F F7 T 31, 02
gfeam v wrfranfea? & o #§ wnfere
A Y AT §Y, 03 ARl § fewmr w25y w0
w1 &Y, W & feent 8% 7 wAr Y, 7y wewy
¥ ux wiferdr s7w gemr #1 ogmme Ew
FT quT HAT 7 gare gl g afearfant
FT 7 @eer AT Z2RT FT @ e & &
afer =78 Trome # o s i wr aany
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TEMTE | FATL T 0 FIEITHT A AT T

7 5 AT AET AR qi £ | % wver 3 agr  this Assembly has so laboriously built up™.
S5PMm.

2 fo gt @w & Y R gz ww; wAW W
ary ST 9T & v & & Torwrer § faedard gurd
w F giomt o swiftash @z fed |t
1 Wy ey sl 1 widm 9w 7 Fe it
Ty &Y, &l 1 wwre ¥, o Fae e
gfom wfx mifearfedl & <ER36, w92
oY T % wree ot ow i wE ser
& afew ovg Trorerer 3 oft fgmrr 35 &1 w9 omT
4l

FUAHTEAS Wged, 94 gu fggram & afa-
e et o< faw o & A femrd dar @
fr fegeam wmare fadslt gemadd & am
qrfar & S gare At 3 fadfamdt Al
g9 gATE &M U7 R GYT gwT & aiea g
T, Ffa w7 3 J9r w1 ey /i A
0§ | T [ T A TS 6 g0 WL ar
T2 gueTasl & T AT Fear A A
w0 | ey werg ¥ aifeeam & qwaw g
war &1 foias fem gd 41 &, smwmsm
WEIET, ¥aw TRl A@1 4 BT A A4 A
& 1| gOR TR 9E, |1 gATC 3W i gfem
s sfeaifaat & €= daar & oy § 9 o
& oW 26 TTAd 1950 T wEr w—

[20 NOVEMBER 1974]

"We are going to enter into a life of
contradictions. In politics we will have
equality and in social and economic life we
will have inequality. In politics we will be
recognising the principle of one man, one
vote and one vote, one value. In our social
and economic life, we shall by reason of our
social and economic structure, continue to
deny the principle of one man, one value.
How long shall we continue to live this life of
contradictions? How long shall we continue
to deny equality in our social and economic
life? If we continue to deny it for long, we
will do so only by putting our political
democracy in peril. We I must remove this
contradiction at the earliest possible moment
or else those who suffer from inequality
will blow'
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up the .structure of political democracy which

U STEHTEHE  NEIET, FATL AN 6
10 w0 g Ay mfeerr s fam
Fgmugt 99 TR E A Fw oW
¥22 & 9 %\ 57 ¥ 2 §, T FAA T
aift §1 B F3F 15 A Al qEnd
F ey wwe 2, frgew A 5w W
gt @tfa g & e § oowy w e W
T Ay T F fomwe aveee & e "
95 WwE U K | N WA g ¥H EW WY
gwEamt 7T faEe we #, o 3w wefo
%=t gwaml o< fa=e wor § & s
7 T T, T, wEr Wi e A 9w
g A Fad AT @= &) de@ § qew T
w22 § F5 g A6l F wd WA gwmen
F #raw gfem 9 wfesET st sne
faeew & @roor gwiL AW F A Faw arfaw
geftew & fuwre & afer wiaw sefies
sTam & 1 gud waa 2w ¥ gfe o
oy Wy 7w g A7 faoed ¥ gfom
g7 & M |

AT STANEE  Aged, 25 gL
w3 #Y "R w79 AT 3W 9w, w9
o dredt wein & qO9 F dw w3
#r feedy & wgwr § o dmdl weiw
¥ qw o, g9, fow, fow, T 3 §
o fre? 9w % F W §F ¥ A9F gt
qo § grem, gAT A1 &1 WAt F #er &
dredt wmiw & afaw § fggeam, ofve,
%1, adt W) ufear % wfewin qes §
gaar gEa w5 #f & o B gl
# grE g 2 1 g fegem B oAl §
zfior ¥ oF FHE gEr & M F IO
Foar W ana ¥ owge, Mg oar §Ere
g o afaw § owwdE gw & famwr
gferr awdt wga # | Wi @ & Gay
@ Wl v § T aw g fegem

g wnfs =@ewr w1 gl @F9, W A% I9
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[wt wea ] The Adivasi problem is both economic and
T F qEwL AWAr W Feedl qg) 54 cultural. An unhelmed cultural interchange

gfrai froradt @ amamr ad between the Adivasi and the non-Adivasi is
ol " 5 e necessary. The sense of cultural superiority

T | among the plain-dwellers and the effort of some
Adivasi leaders to set up iron and bamboo cur-

A tains is condemnable. All India is poor but the
Iy wEE, fagerm W g BI0S 1S cond :
Ber i . Adivasi”nspite of his poverty has known how to
- "'_i % A o fegmw ¥ preserve his spontaneous gaiety in mirth and in
WTH THa 1 g2 #garT amaifaw @@t £, dance. From these forest and hill dwellers, the
FEH W FET @A wATH W w g rest of India must learn the culture of gaiety, and
e ) 6 & Wl il At to them it must carry some devices of agriculture
| s = T "' and industry. All India must remember that the
i, fa*g?am ¥ @3 4% MTL W, ﬁﬂ"ﬂﬁ blood in its veins is in substantial part Adivasi,
W1 oud ®Yar #, feegewma &7 wefm #, although the comingle of this blood may have
f _ = taken place several thousand years ago. A new
FEET Wt T ¥ wEf axo vt a comingle is inevitable.
T # | fegraw & 9% = #, e ¢
1 eht et i ot st e o i mﬁ'ﬁlzﬁﬁl %ﬂﬁﬁﬁz:
Wi # (fegemr @t o @ fenw o ¢ o8 ot § g .
sfrrr gt gforr st sferh § 1 few qEt & oF oA arff @ P Wewm
s g’ﬁ_kﬁEiﬂma‘ﬁ\ﬁMﬁw}mﬁsﬁ;:
kbl R Bl AL ﬁa’r"wmﬁqﬁfmmﬁ e 2
Fﬁ@tﬁmqﬁm’rmiﬁwﬁgﬁmﬁqu ' %‘lﬁﬂ'r;ﬁ
W o b T U e, mebtedt o
gfor WY mifsandt 8, o mane qowre e o oA
graTe ®1 fqwre wwar =fgn ki 2] Ma’nxﬁ
' faut | I 9%e 1 wewEr F WAy Avsfont §

wrzvit, IwwsEn W, fET A ﬁﬁﬁ:ﬂﬁr%wﬁmmwﬁm
s e A & P S anqﬂgammmgmﬁamﬂw
¥ e qufer gt @ @) b f G 22 W0 W@ E IR, A g
meﬁ:oﬁwm%mgiaﬁmmﬁfmﬂs’mﬁ
ST TH AFAT T AT 20 F | wE qve ATof qfwﬂﬁﬁaagﬁ@ﬁﬂaﬁﬁw
W h A 15 adl ¥ agr fefey x & A (7 A8 A 3 efor wfrfiv
gt g @ ¥ d fegem @ mfy a?r.!gfmﬁ’fargzm?nm aa_ﬁr?:
m%‘&smﬁwwﬁglmﬁﬁwﬁid:{&mﬁrirgﬂy
ﬁ“ﬁﬂ‘mﬁ_f” TIE ST F T f ogrer qeme ¥ TR wOW AW
ﬁum w'ﬁm“ T, W sa% fawama # fF a3 3o w7 qara 3, on AT F TN
¥ dge il wegfen g, g aw o 3 g R WY oATER W oaAT 3 I
ﬁ”i'" fg"‘mf T TAW AT, I gy 5o omry @ oF FE am fAAE 2w
T W T #own fpeere @ g % Y9 & I WM F oaw 9T 5@ 5w
W A A AR FIGA W AT § v @ amws @ o arwwn
AT AT )

F we® amF wA mem § iF o
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widt adr ¥ v oww wvw 2fewEl § a9 & '|
fa2"All the countries of the world are either
gy vertically divided or horizontally divided.

;n_But India is the only country in the world

which is vertically as well as horizontally
f divided".

wETE 9% 4R q59 81 @ & Afew www 6@
mifenfant #f z#fo & =ox @ foid
Gw g€ & ag sy F £ ..

e weew o fdt 0 oA §0

H§t T Aq  wEOiy, gwe AW o&
gt &1 mam Gar 48 § & = e
w gdr ag §oewm % fow oaw ¥ AN
1 e A% B 1§ wmw s @A g
f& gurdt waw W& §, gnT qW AT AT
q wwreErs F1 arer fzav @ afew awoEn
w1 wuT @Er wal ¥ §H g 9T SArer
¢ a1 g mre wfor & o frar @ s
TOF FAA AN WX AT daT A AT WAl
fomme ¥ foam 2

[20 NOVEMBER, 1974]
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f1 wweatsi w1 aqad @ fEega w9 3 W
& 1 fgemm w1 forem 1 A wfreE o
aww a8 wwa # o fargeamr v W
3 7 fagm %1 wwenr WA W oawerr &
frgemmar i awea de # wwen 31 fow
T AT W S AT & faETE | -
Al wew W AT ¥ A & | W W
# o I dfae % woeredy 87 T SHe
Ay aoeTe # wrE fodma fear & 0 S0
dfrz @ Tt @ ff i, wew w9
woere & gl W (et gfaand & 4F
ag ardr gfeam amE @ A g g T
§ o g m odmw ¥ oo @ dfw @
goere § O gfeam qww & @ 4F ¥
mﬂmgﬁ:mﬁﬁmmﬂm.
sree difgar F1 WWTAATAl WA W AFE
ot w7 AT s sfear ot & o1 wtEartaat
ste gfedi % fag wgem waw Se §
TAET TR FEEAT AT | W

q55f "Socialism is a doctrine ot equality and

unless we are careful, it ma™y deteriorate into a

system of inequality".

"If merit were to be the sole criterion for
election or appointments, the high castes

fegeam @ gfaan &7 0% G qew & o
apfers sTam 8 s 9w s
fravEd g #1 feame s@ § 10w
Al wweaTHl W1 O R T HATH AT
gait wma & & wed wgw WEw g
fs wq a% T@ W # gfoowl &1 WET AE
grm, wa @ T Aw F srfarfe @ oaree
aﬁ@nnwmqﬁmsﬂw
g @ Al g |

wagfrer ol & A 9w ¥y @ A
% sy e wwa § ofE faddr @ A
g e 7 e gfomt ®1 e
T # g & 3 wgE waw wmfy ag
£ wTT A FEA AT AT wed e
# gfessi w wwg & Y 1 wrEfeE frgaam

with their 5000 years old traditions of
specialization in mental pursuits would be
unbeatable They would continue to be at the

top in a socialist society as they have been in
previous societies".

special opportunities  for  the depressed

arof v o, & Ay fEw
FeAT STEAT § 6 oa A% gart 3w i gfel
e uifeafaar w1 fadg waee 7@ @
amid ma A% IA%r gAty wE g oA
31 wfm & wgm owmw §fF o
Scheduled Castes and Scheduled Tribes.
it wrq arfad 1 gwa a0 fages w1 AT
qﬁmmﬂmzlf{?{r frafs & &
a7 e ®1 3 Fga war g o AW
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[=t wwoTa] .
fezeam # firedy WT o anfeai &1 fadw
wAE & W 97 g, agfiEw faam
1 5geT wgt FEAT Soar A A% e AW
® At a0 @ Wt @ ) garr s
ot F fred 27 am@t ¥ oA fomr & ooy
wgwaw T frar @ o gfeei @t mls-
atfii & s & fao @1 w=w I 0,
It Al § fadq www famr & =g aga
wvor 1 gur & | g FWE # s &
1972-73 %1 8, 998 ag o & (5 efoml
wre mfzafadi & gl 9w g ¥
s fem & wr s fao o aweer &
WG 9T 9aRl Agiew awE e @i
Tforwr &Y 2 | gATe AW ¥ wEe A F,
wgTer Ay §, A waws we qgE oA 9
atr edtwer sfewr gt F gfowi o1 ooy
F fam s 2w som § ) T wgr Aam
¥ gfomi s mfenfagt & s 7 fam
WY YR wAT §, ST BW 99 97 ARl Wil
ar guTar AW gesar Gg0 w7 avar & | g
I & wfagar o g v § fmoga
Jamt F st Gl W owmer faar &0
wify a1 37 W AT avET T O¥ wEw
wWr & | wafay ww arfr gar § oo 3w

(RAJYA SABHA]
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¥ @ ot zigw dvve sy g afgg
foma s w7 sfagi.er siver & e eam
€ | W A% I ¥ €4 99T ¥ sHer &y
T Adf g6 A9 A% g9 wifadr 7 I@i
aEt &1 wwal § ste 7 snfaw w€0 92 A
# s 3o sifaw 3o &7 ewar T A
gwdt 7 | wafaw & sz s § F gfomt
wrr wfafimi w1 @ftme wiafas
g Wi | gaw g9 Awfor & wd W@
WAAM & HEC AT ATAHE T FIA AT FA
2 wwi gfeesi & fgsrae aamr smao o
frgemw & Tt ot g, 3@l 9T T
oo fwwa § Afew fec o gn s et
qo e @ owE § ) i § oagm
st § fn efost &1 oodifa & s,
oy @3 #, aE-EE Al W, 7T 9
Awfei] § aa7 a7 % £ da § yafawar
4 Srg | 9 FF g UAT A9 wOr a4
A AT ST W WUAT AT A 3 AT 8 |
T % IWW A5T ANWAT & WETT 9%
p@nmmﬁww agr grn
a7 aw gardr a2w ufmmn st owdEr o
fres Wk &1 g @l ¥ AwA 0 A
WRAT F W19 § UME qemErg 24 A

& @ar & fau @er fear S0 9T | ¥ THE VICE-CHAIRMAN (SHRI JAGDISH
wrfa w41 5 ¥7 @ % wiwarfgdr 541 %1 PRASAD MATHUR): The House stands

gar fem 31w ogw ¥ sww Wadjourned till 11.00 A.M. tomorrow.

Ty A awbt § afafed st wifad The House then adjourned at » fifteen minutes
FUTS AT TEAT AR ZT OO @ O W wW past five of the clock till eleven of the clock on
awfaai  §  wifafadm s @fads Thursday, the 21st November. 1974.

g7 g A wr &1 o Rt
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